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A Letter dt, 24.7-91 of the Principaax Bench hag been

placed befoz:e us by the Registry along with the Hon'ble Chairman 9
:order at. 19-7-93 by which ‘Chaimman has ordered that the record

Y Bombay Beneh to the Princiaal Bench for necessary action under

bam i.'

mtimai;ion to the par’cies concemed.The record may be transyerred _

to Principal Bench in c:::mpl:l.ance with the Chairman 5 order. L
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